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Proposal to take over Edible Oil Mills

2382. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased To state:

(a) whether there is any proposal
under consideration of Government to
take over edible oil mills in the
country; and

(b)Y if so, what steps are being
taken by Government to take over
o0il mills?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE ~ AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISIIANA KUMAR
GOYAL): (a) No Sir; there is no such
proposal now under the consideration
of the Government,

(b) Question does not arise.

Re-opening of Income Tax Assessment
Orders of Foreign Tea Companies

2383. SHRI SOMNATH CHATTER-
JEE: Will the Minister of FINANCE
be pleased to state:

(a) whether 1.T. assessment orders
of Foreign Tea Companies have been
re.opened and if so, the names of
such companies;

(b) the amount of tax involved and
the steps taken to recover the amount
of tax; and

(c) whether rc-opening of assess-
menis affect the rupeeisation of such
companies under the Foreign Exchange
Regulation Act?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
Information is being collected and
will be placed on the Table of the
House.

(¢} Every effort is being made to
ensure that there is no delay in the
rupeeisation of such companies.
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Representation from Karnataka Gev-
ernment for Establishing Customs
Clearance and Ware House facilities

2384. SHRI B. RACHAIAH: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state whether he
has received any representation from
the Karnataka Government for estab-
lishing customs clearance and ware-
house facilities ncar Bangalore Air-
port and establishment of expoi* oul
ented funclhional industrial estale
the State at Bangalore?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL SUFPPLIES AND COOPERA-
TION (SHRI ARIF BEG): Such a
proposal, which was analogous to free
trade zone facilities, was initiated by
the State Government in August, 1976.
It was not, however, progressed beca-
use of the general decision not tu set
up any more free trade zones in the
country.
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Purchase of Aircrafis for augmenting
Domestic Air Travel facilities

2386. PROF. P. G MAVALANKAR:
SHRI D. AMAT:

‘Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 1o state:

(a) whether Government propose
to buy during the current financial
year one or more arcraft for aug-
menting the domestic air travel facili-
ties; and -~

(b) if so, broad details thereof in-
cluding the cost expected to be incur-
red for the same?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) anq (b).
No, Sir. There is no proposal to
purchase any more aircraft during the
current financiul vear for domestic air
services. However, Tndfan  Aurlines
placed on order in February, 1977 for
three Boeing-737 aircraft fitted with
JT&D engines and Jow pressure tyres
and spare parts at a total project cost
of about Rs. 30.50 crores. The first
of these aircraft has already been re-
ceived by Indian Airlines while the
remaining two are expected to be re-
ccived before the eng of the year 1977.

Tax Concessions on Merger of Sick
Industrial Units with Healthy Ones

2387. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have de-
cided to give tax concessions on mer-
ger of sick industrial units with heal-
thy one; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
Yes, Sir. The Finance (No. 2) Act,
1977 has inserted a new section T72A
in the Income-lax Act, 1961 to pro-
vide thai where a companny, owning an
industrial undertaking or a ship, amal-
gamates with another company, the
accumulated loss and utiabsorbed de-
preciation allowance of the amalgama-
ting company will be cafried forward
ang set off in the hands of thé amal-
gamated company i the Central Gov-
ernment, on the recommendation of
the specificd authorily, is satisfied that
the amalgamation is in the public in-
terest and certain other conditions as
specified in the said provision are
fulfilled. The provisions of new sec-
tion 72A are sclf-explanatory.
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